
HIGU COURT OF JAMMU & KASUMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:1k\%c'.Lj/RG/LP Dated: V7  .09.2024 

Provisional admission granted under Advocates Act, 1 961 in favour of 

Ms. I-lu meera Salarn 
DIO Abdul Satani Khan 
RIO Kanimazar, Nawa Kadal, Tehsil Eidgah, i)istrict Srinagar 

vide notification No.824 dated 16.08.2017 for a period of one year has been 

extended till 31.12.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

 

Assis ant'e,gistrar (L.P) 

No:f ____/RG/LP Dated:  i  .09.2024 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High CoLirt Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. II urnecra Satan, Advocate 

for information and necessary action. , 

Assistaegistrar (L.P) 



HIGH COURT OF .JAMMU & KASUMIR AND LADAKH AT JAMMU 
(Exercising powers of' Bar Council under Section S of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVJSIONAI. ENROLLMENT 

N OTI Fl CATION  

No:\a-L(-J  /RG/LP Dated: t-  .09.2024 

Provisional admission granted under Advocates Act, 1 961 in favour of 

Mr. Riyaz Ahmed I(oo 
S/O Gulain Mohammad Itoo 
Rio Nagani, Tchsil Kokernag, District Anantnag 

vide notification No. 540 dated 02.08.2016 for a period of one year has been 

extended till 31.12.2025 after condonation of delay and subjct to the 

verification of his/her Certificates/LL,B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

Assist~(nt Rgistrar (1..P) 

NO.k\ o cc/RG/Lp Dated: .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi, 
3, Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same, 
7. Mr. Rivaz Ahined hioo, Advocate 

for information and necessary action. 

Assistajt I44gistrar (L.P) 



HIGH COURT OF JAMMU & KASIIMIR AND LADAKH Al' JAMMU 
(Exercising powers ol I3ar Council under Section 5 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF IROVISIONAI, ENROLLMENT 

NOTIFICATION  

No:)c-, 45.ç/RG/LP Dated:  (—.O4.2O24 

Provisional admission granted under Advocates Act, 1 961 in favour of 

Mr. Fircios Ahrnacl Lone 
SIO Abditi Jabar Lone 
RIO Sumlar, Tehsil & District Bandipora 

vide notification No. 240 Dated 10.07.2015 for a period of one year has been 

extended till 31.12.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

Assistant Rgistrar (L.P) 

No.2S i/RG/LP Dated: .04.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Firdos Ahmad Lone, Advocate 

for information and necessary action. 

1'  
Assistant Registrar (L.P) 



4 

HIGh COURT OF JAMMU & KASIIMIR ANI) LADAKH AT JAMMU 
(Exercising powers of Ia r (outwit under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

€2C/RG/LP Dated: I —.O9.2O24 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Radhika Sharma 
DI() Subash Sharnia 
R/O 317 Rani Mandir Below Gil mat, Jam in U 

vide notification No. 1186 Dated 24.02.2015 for a period of one year has been 

extended till 31.12.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

Assistant Registrar (L.P) 

No: (./RG/LP Dated: .09.2024 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Radhika Sharma , Advocate 

..for information and necessary action. 

r 'gistrar (L.P) Assistant c 



I'egistrar (L.P) 

iz 

HIGH COURT OF JAMMU & KASHMIR ANt) LAJ)AKH AT JAMMU 
(txercising powers of Rar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: cLc~4RG/LP Dated: t  .09.2024 

Provisional admission granted under Advocates Act, 1 961 in favour of 

Ms. Pooja Kotwal 
1)/0 Jcewan Lat Kotwal 
RIO l3harowa Seri, Tehsil t3haclerwah, 1)isti-ict 1)oda 

vide notification No.658 dated 29.12.2015 for a period of one year has been 

extended till 31.12.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

Assist 

No:k11 1 /RG/LP Dated:  I .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Pooja Kotwal, Advocate 

for information and necessary action. 

Assistant R'gistrar (L.P) 



By Order 

. Jv 
Assista vii Rc'istrar (L.P) 

UIGH COURT OFJAMMU & KASIIMIR AND LAJ)AKH ATSRINAGAR 
(Exercising powers ot Rar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Lebul Nisa 
DIO Muhammad Farooq 
R/O 11.No.34, Lane No.2, New' Colony, Wazir Bagh, Tehsil & District Srinagar 

vide Notification No.746 Dated 03.02.2011 has been declared as 

Absolute/Final after condonation of delay. 

No:L) /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing JammulSrinagar for information and 

also keeping record of the same. 
7. Ms. Lebul Nisa , Advocate 

for information and necessary action. 

/ 

AssistaiRcstrar (I.P) 



HIGI-I COURT OF JAMMU & KASHMIR AND LAJ)AKH AT SRJNAGAR 
(Ixercisiiig powers of Bar Council titider Section S (if the Advocates Act. 1961) 

NOTIFICATION  

IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vasceni Ahmacl Bhat 
S/O Aadil Hiissain Rhat 
RIO Sarnal G ulshanabad, K.P Road near St. I 'akes Convent School, Tehsil & 
District Anantnag 

vide Notification No. 557 Dated 27.11.2015 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

Assistant Iis1rar (L.P) 

No: b/RG/LP Dated: 1 
Copy forwarded to the: 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Waseern Ahniad ilkat, Advocate 

for information and necessary action. 

Assistant Rc'istrar (L.P) 



HIGH COURT OF JAMMU & KASIIMIR AN!) LADAKU AT SRLNAGAR 
(Exercising oers of Bar Couucil tinder Section 58 of ttii Ad ocates Act, 196f 

NOTIFICATION  

No :~S-j I R GIL P Dated:  7  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kafeel Ahrnad Dar 
SIO Ab Ahad 1)ar 
R/O Dar Mohalla, KraJpora, Tehsil Kunier, District Baramulla 

vide Notification No. 1073 Dated 17.03.2016 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

 

Assistant U'cgistrar (L.P) 

No:k9\\ _O /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Kafeci Ahmad I)ar, Advocate 

for information and necessary action. 

S 

Assistant Reg41strar (I.P) 



4 

HIGH COURT OFJAMMU & KASI-IMIR ANI) LADAKII AT SRJNAGAR 
([xci-cisirig Iowcrs  ol Rar Couticil under Section S ol' the AdvoCateN Act, 1961) 

NOTIFICATION  

No: -j 42)(-  /RG/LP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1 961 in favour of: 

Mr. Mir Aamir Jahangir 
S/O Mir Jahangir Alam 
Rio Karnah 1)ildar, Tehsil Karnah, District Kupwara 

vide Notification No. 1097 Dated 19.03.2014 has been declared as 

Absolute/Final after condonationof delay. 

By Order 

Assistant R gistrar (L.P) 

No: o/RG/LP Dated:  ( ( f  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC eCourts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mir Aaniir Jahangir, Advocate 

for information and necessary action. 

Assistant R  istrai (L.P) 



Assistint 13.gistrar (I.P) 

HIGH COURT OF JAMMU & KASIIMIR ANI) LADAKIl AT SRINAGAR 
(Exercisitig powers of Bar Council under Scctioii 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:-] Lç  IRGILP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Azra Tabusani Shcikh 
D/O Abdul Rashid Sheikh 
RIO 1-lidyal, Tchsil & District Kishtwar 

vide Notification No. 780 I)atecl 12.02.2016 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

No:LSJ _ \\ /RG/LP Dated: I • 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 

7. Ms. Azra Tabusaii Sheikh, Advocate 
for information and necessary action. 

Assistat Rcvgistrar  (I.P) 



6 

I-IIGI-I COURT OF JAMMU & KASIIMIR ANI) LADAKH AT SRINAGAR 
(Exercising posers of Bar (Tonricil tinder Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

IRGILP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sucheta Gupta 
DIO Anil Gupth 
RIO Q.No.395, Bakshi Nagar, Tehsil & District Jarnniu 

vide Notification No. 1403 Dated 30.03.2015 has been declared as 

Absolute/Final after condonation of delay. 

By Order 1' 
/ 

Assist4nt I gitrar (L.P) 

No:L—. /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sucheta Gupta, Advocate 

for information and necessary action. 

Assistant,..RegItrar (L.P) 
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